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10T ORTEIT/96 . | —

‘ sajjan Kumar, Ticket Collector in theO/o Stat ion Supdt .,

Sikar, wW/Rly, Jaipur Division.

2. OA 492 /96
Parag Sharma, Ticket collector in the 0/0 'CI“I—I, w/Rly,
Jaipur.
& | ' ««+ Applicdnts
v/s
1. Union of 'Ind i;a through Generail Mdnager, W/Rly_,j,
Churchgate, Mumba i_. |
2.  Dvl.rly .Managér, W/R1ly, Jaibur.‘
| ... Respondents
CORAM:

HON 'BLE MR .S .K.AGARWAL, JUDICIAL MEMBER

o - . HON'BLE MR .A P .NAGRATH, ADMINISTRAT IVE MEMBER
For the Applicarnts see Mr.P.V.Calla
.For the Respondernts eeso Mr.,Manish Bhéndari
OR DER

PER HON ‘BLE MR .A P .NAGRATH, ADMINISTRATVE MEMBER

These two OAs are being disposed of by tﬁ is cDr’nmon
brvjer in view of thé fact that both the appl'icant-s_ aré
aggr leved by -the same order -ind the }relief soight 1is also
similar.
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2. M .PW.Calla, ledrned counsel for the applicanﬁs,

nent ioned right at the outset that the issues involved

in these two OAs are similar toa bunch of Oa Nos .477 /96,

478/96, 479/96 and 510/96, decided by this Tribunal on

30.9.99. 1In these applicat ions also Mr.p ¥ .Calla wasf

the counsel for the applicants. He ment ioned at,bar that .ﬁ’

the order of this Tribunal issued in those 0OAs isiunder

' ' 4
challenge in the High Court of Judicature for Rajasthan

and the matter is still pending there. 1In spite of this

backgroand, the learned c01n5elAfor the applicant

stressed that he would like to focus the attention of -
this Bench to the vital issie which, in his Opinién,
escaped attention of the learned Members sitting on that

Bench.

-2, We have gilven anxious cons ideration o the rival

content ions of the learned coinsel for the pérties and

also perasedl the whole record.

4. The learned counsel for the applicants stressed
the pbint that the rules governing appointment on

compassionate groinmds specifically provided @ndér '
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Para XII (b) Of the Mister Circular dated 12.12.90 issued
by the Railway Board regarding appointment on compass isnate
grounds that; "once an appointment on compassiqnate

groands of the wards, widowé etc. hés been made in a

part icular category/grade, no change of éategory/grade

is subseqguently permissible s ibject to the provisions

in Para X(c) above .”

- 5. The learned counsel for the respondents opposed

. i :
the plea of the learned coinsel for the applicants on

the ground that all related issues had been deliverdated
upon when the earlier CAs were decided and the decision

arri&ed at earlier is binding on this Bench hearing.

similar matters and involving similar relief.
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6. As per facts and legal position, as referred above,

the instant cases in hand are squarely covered by the

order passed in OA Nos.477/96, 478/96, 479/96 and 510 /96,

dggided on 30.9.99, ahd we Bixd do not feel peréuaded

to agree with the views of the learned counsel for the

applicants so% as to redach any different conclusion.

We, therefore, dismiss this OA_yj;ﬁ_gQ gﬁdef“és’tb‘éoéﬁs.-

(A P MNAGRATH) axrrer: , /(3 JK.AGARWAL)
. T 7 ' . - )
Section Officer .;.}udc;'a)l)/,"y{)aw
Central .dminsirs v Tribupaj

:Zﬂpur wench, i . jPUR



